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IN THE CENTRAL ADMINiSTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTtACK 

No........ 	..../ ................... 1991 

...Appticant (s) 

Versus 

................... Respondent (s) 

Sr. No. 	Date 	 Order with Sigrature 

(  ) 
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Heard learned Counsel for the apDliCaflt. 

As it appears from the averments in the application,(,&-J 

the applicant has =k really not been transferred 

irl" station to another station/all that has been 

alleged in the application only 	t-44 change of seat 

It really does not rm .s4 	trarisfer.As such 
'•• 	.- 	 ( 

the case does riot deserve to be admitted. 

Vice-Chairman 

Member (Judicial) 


